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Judgement of Calcutta High Court 
Quashing Part of Sarkar Panel 

Notification

1392. SHRI A. R. BADRINARAYAN: 
SHRI R. V. SWAMINAT- 

HAN;
SHRI RAMACHANDRAN

KADANNAPPALLI:
Will the Minister of INDUSTRY 

be pleased to state:

(a) whether it is a fact that Justice
A. K. Mukherjee of the Calcutta High 
Court on 26th September, 1978 quash­
ed the part of Sarkar panel notifica­
tion;

(b) if so. the details of the order; 
and

(c) the reaction of the Central Gov­
ernment?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI­
MATI ABHA MAITI): (a): Yes, Sir.

(b) and (c). The judgement was 
delivered on 28-9-78. There were no 
sittings of the High Court from 27-9-
78 to  29-9-78 due to floods. The Court 
wag on vacation from 30-9-78 to 6- 1 1 - 
78. In view of this, the judgement- 
could neither be inspected and details 
ascertained nor certified copy of the

judgement obtained by the Counsel for 
the Union of India, for which applica­
tion had already been made. The cer­
tified copy of the judgement has not 
been received by Govt, as yet.

Assistance for repair and construc­
tion of Roads in Ratnagiri 

(Maharashtra)

1393. SHRI BAPUSAHEB PARU- 
LEKAR: Will the Minister of SHIPP­
ING AND TRANSPORT be pleased to 
state,:

(a) whether Government propose to 
provide any type of financial assistance 
for repairs and construction of roads 
in rural and backward areas in Ratna­
giri district of Maharashtra;

(b) if so, the particulars thereof;

(c) how many villages in backward 
areas of Ratnagiri district are not yet 
connected with roads and whether Gov­
ernment propose to take any crash 
programme in this connection; and

(d) whether any proposal from Gov­
ernment of Maharashtra has been re­
ceived in this connection?

THUG MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (d). Rural
Roads are a State subject and are 
therefore the responsibility of State 

Governments concerned. The 1978-79 
Central Sector Roads Programme does 
not include any provision for finan­
cial assistance for repairs and construc­
tion of rural roads. No proposals have 
been received from Maharashtra Gov­
ernment also. Following works finan­
ced by the Central Government how­
ever pertain to Ratnagiri District:

(i) Four works costing Rs. 1.52 
crores are currently in progress on Na­
tional Highway No. 17;

(ii) Loan assistance of Rs. 28 
lakhs has been agreed for the deve­
lopment of the Ratnagiri-Hathkham- 
ba road; and




